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Central Administrative Tribunal
Principal Bench

C.P. No. 187 of 1999
M.A. No. 1337 of 1999

i n
O.A. No. 583 of 1999

New Delhi , dated this the 22nd December,
I I I kit c p AH i QG V i ce Cha i rman C A}

Hobble Mrs. Lakshmi Swaminathan. Member (J)

1999

S/Shr i

1 .  Jarnai I Singh,
R/o 26, Ram Nagar, Krishna Nagar,
DeIh i-110051 .

j,L. Ma i Ik ,
R/o GI-1076, Sarojini Nagar,
Mew DeIh i .

3. M.C. Kapoor. r. m
R/o 19/1, Guru Ram Dass Nagar,
Gurudwara Gal i , Laxmi Nagar,
DeIhi-110092.

4  B i render Kumar,
R/o 12/899, R.K. Puram,
New Delhi .

5. M. Nazaruddin,
R/o F-43 A, G.T.B. Enclave,
Shahdara, DeIhi-110093.

6. Uma Shankar,
R/o 639, Sector 2, Sadiq Nagar,
New DeIhi-110049.

(By Advocate; Shri G.K. Aggarwal )
Versus

r  •

Shri P.O. Sen,
Add I . Secretary & Chairman,
Departmental AncfTia I y Commi ttee,
Ministry of Urban Affairs & Employment,
N i rman Bhawan,
New De I h i -1 10011 .
(By Advocate; Shri Garjendra Gin.)

nPHFR (Oral)

RY mtKBLF I .AKSHMI SWAM I NATHAN. MEMBE_R__LJ)

We have heard both counsel for the parties and
perused the documents on record. ,

Pet i t i oners

Responden t



2  Ud counsel for the Respondents sub.iuU/at
Hsspondent Hc.3^ I .e. tbe ..no.sHes Co^l.tee ot tb^

ot UnPsnMta,ns.R.plo..ent Is no lon.e
s.stln. neoesssnv action nss been tabsn P. Respc

,..e tne .atten netenned to tbe oc.petent autbon,.,-
H^t lonal AncallssCc^ittee. Mln.stnv of Finance

tbe .atten. He bas a I so sub™, t ^
„Uer Co™™i.tee was. bo.ever, not a party m tbe . .

4  Shri G.K. Aagar.ai Ld. counsel for the
petitioners, fairly sub™ I t s .a.^ a I tbou.b no direction

be possible to be .lyenftb,ssta.e to tbe Hat.onal
Anomal ies Committee, (NAC:, Respondents may be d.reoe
nave the matter deeded by th.e ,MC. as exped I t, ous I y as
poss i bIe.

K  r, f^rts and circumstances, the C.P.5. in the above, facts atiu
d.sposedofwltb a direction to tbe Respondents In the

Minlstrv of Urban Affa.rs . Rm.ploymont through Add.t.onal
secretary, Ministry of Urban Affairs . Employment, New

iKo matter wi th the National
Delhi, to expedi t ious1y pursue

thBt the directions of the TribunalAnomal ies Committee so

,, order dated 15.3.99 are compl ied with as early possible,
and preferably within three months from the
receipt of a copy of this order.

Notices to the al leged contemners are

discharged.

(Mrs. Lakshmi Swaminathan)
Member (J)
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(S.R. Ad ige)
V i ce Cha i rman (A)


